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12.00 Noon

Re: TEHELKA TAPES

st R gEt (e UQw): WU Heled, 89 918 § (& |ed
AT WU A Il 3R Fa= H I 4l G 3774, 9 &l IR BRIATE] 81 3R TRBR
I Gl DI THRAT A o | AR, TUoe G997y I8 9 O ¢ I ofdx I T8l
URIT AT 98 HET AT A8ADT YBR[ P ...(FGE).. . HEIGd, 13 ATd Bl dscAD]
ST Y FETAT 7T 2T, 31T 17 3T 81 T & SAfehT ARBIR i AT T S
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ARIAR, § 319+ 919 AT H%, SUH Ut § 3% HAegH q TRHR
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TR I8 SLULIY. T & [y IR &, AYh G9ard G & gRT g & ford
IR 21 H JM9d Ae9H | WRBR A ST A8 {6 TReR g9 faen 7 |
B IS Sff T&1 87 WRGR oYLl B 9ol g H=- < Tal 87 AeIed,
SLYLAL. BT S TR 3B YBRW 94, AP fory fquer & H1ffhed | iy
WREHR G 0 B A1 BT &, Tg § 3M9P A1IH | WRBR A SI1 ATEdl
B RT < eT e 8 o anRa” wrem=ei=ll 1 9 s Al uRfRufcrart qrey o
&l 2 fo aRIRIRTT 31 o8 | I8 IRPR IR Jer=s3 376 Raars )
PHRIATE! TE] PR TR & O] T 7Y F Reqd ofcd §U 59 I B ST 7
T ...(HIH)...

AIYER, Y8 AT hadl TCTAR BT 781 &, T8 AHAT < DI GR&T A
ST 83T Bl Q2 & V&7 HATAT Bl MU SAFHINAT 39 TWHR H 96 U
HecEqul ANl b B Ugdi? 39 WRGR H A U ISTIfad U] & $6
HEdYUl USSR T &7 HATed B MU SAHHRT B Ugdl, I8 ST
ST AT8dT & Fife I8 HHT hdd TR dd W el =1 39 M-
SM®RT BT SR §AY 9% & AN SgAl b & [y &R Adhd o
(TAYM)... TAR T P & JIAT FT &, BAR U P U BH-BIF o
Ehd Sfdaqcy &, 89N S¥ &l [Shy [UUe-9 &1 31 8, I8 afs faqer o
IS Y AN I TdT o ST & G SHBT GHUAN d B Fhd o ...(ALTH)...

AR, 59 e H YITHAT 3 B8T T, 11 7S, 1988 BT He=H=1 &)
Ired AR aroTuRlt 3 BT o1 fh 89 1% &1 <79 FTal, BdRidTe! a1fev| daq
& AT STAdd ({98 S 7 1 7R, 1987 B BET AT o 1B # &4, Hriaret
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Hdl B GIET ATIGS el TR S Wdhdl g1 Sd BRidaTe! B+ & i
Sdd (8 St 7 B8l 3R HRIATE! BT B a1d g F qd TP o | 57
rcet AR aroTiRll S = B8 a1 3 AT | Y HRIATE! R} 781 B X8 &
..(FTHT)...

#t EHE 9T (PORIA): L. T W T A e g @ g7
...(TALT). .

Y faspw ai(sen ween): Sife B9 anfeg it miel & Raars,
ESRESICINCRIING: 1 )W

MR. CHAIRMAN: Nothing will go on record, (Interruptions)....
Please go back to your seats, (Interruptions)...

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH):
Mr. Chairman, Sir. from what | could make out let me clarify the
situation So far as the Government is concerned, the hon Leader of
the Opposition and other senior Members know very well that when,
in the first part of the session, the whole question relating to certain
allegations contained m the video as also made in the transcript of
Tehelka.com was raised, in fact, one of the first proposals made by
the Government publicly, openly and shared privately with various
leaders of the opposition parties was that we were ready to establish
a Joint Parliamentary Committee to look into the entire question.
That, unfortunately, did not find favour with the Opposition Benches.
Therefore, thereafter, the Government had ordered separate
inquiries. The Army Headquarters--currently | hold the charge of the
Ministry of Defence--is already inquiring into the alleged
misdemeanour of certain officers. (Interruptions).... It is already going
into that. Secondly, the Ministry of Defence has separately constituted
a fact-finding committee to go into all the facts relating to it. Thirdly,
the Government has already ordered an inquiry, upon the advice of
the Supreme Court, under the chairmanship of a retired Justice of the
Supreme Court. That inquiry has already commenced its work.
(Interruptions)...

SHRI JIBON ROY (West Bengal)- It will take months. We
wont to know whether they have been arrested. (Interruptions)... We
want to know whether they have been apprehended. The inquiry is a
different thing (Interruptions)... We want to know whether those who
have taken money have been arrested. That is the question.
(Interruptions)...

SHRI JASWANT SINGH: The concern of the hon. Members
relating to all the allegations made is entirely valid. The Government
fully shares their concern. | only wish to share with this hon. House
that this
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House is. m fact, not a body of inquisition. We have methods of
inquiring into situations. But having set in motion three separate
inquiries, thereafter, for the friends in the Opposition to say now that
in addition we should have a J PC is not correct. When a J PC was
proposed earlier that did not find favour with them, (Interruptions)

SHRI JIBON ROY; Who would believe in your inquiries?
(Interruptions). You are not taking any action, (Interruptions). Have
you taken any action against those persons who have
taken money?

/(Interruptions). Nobody believes in your inquiries, (Interruptions).

SHRI BRATIN SENGUPTA (West Bengal): What more proof
do you require? (Interruptions). What more proof do you require?
(Interruptions). Sir, they are not concerned about it. (Interruptions).

st IS AR (IORAF): A9 IS B T, B WA
..(TAT). .

7t Ifa TR v (IER): snervfiy Jwafy Heled, 59 oflex iih
4 BRE A Y2 © Al A I 41 H SR PR W@ 57 IE T ANIDT 57
..(TET). .

o} Sfia= 9: § 3P <SR | a1 &R I8 gl ...(FauH)... § a1
3ITIh SATS 3 a1 &1 B FDhcl? ...(TIHH)...

SHRI JASWANT SINGH: Mr. Chairman, Sir, as you know,
the position of the Government is very clear from the beginning. The
Government has said clearly that we are ready to discuss the entire
issue threadbare (Interruptions)

SHRI BALKAVI BAIRAGI (Madhya Pradesh): But what about
action?

#t See ;TR AR.UA.UE. HI 3MSHl 39T of &1 Bl
.(FGYM)... I 911 Y81 & &b uan for 7, forn 2, foran 8, o w1 sqa)
FFITINY BN ?

SNt ST 3T WX, A T HE B 8?2 ...(TALH). .

SHRI BRATIN SENGUPTA: We want prosecution first and
discussion later That is what we want. (Interruptions)

#ieht ¥R g9 (MER): S= O forn & af R s fs
A BT ERN? ...(FGEH)...
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. YT Her (RER): AR gfrar &1 Tor o7 waT & 6 S8+ i
foran 21 ...(cgaum)... qaqd f$ha fiffRex & ) # o9 & 919 81 <& B
3OH B9 W SHIRIRT T BRI dTed 87 S-h RIelh Th. 3. 3. ol
BIFT AR ..(FGM)... ITh] UAT oIl Y [SWTRIT AT &, Yeb IRg BT ol
3U fe@man M1 21 319 Ugdl UH.3A18.31R. &5l HIoiy AR SH! it Ao
HI g1 IURTET aqd b fAReR 81 SHP! Siet WY | ...(raem)...

SHRI JASWANT SINGH: Sir, the Government has -said very
clearly from the very beginning that we are ready to discuss the whole
issue. (Interruptions).

MR. CHAIRMAN: Let him complete.

SHRI JASWANT SINGH: Sir, from the very beginning the
Government suggested having a JPC, but that did not find favour with
the Opposition. We said, "Let us discuss the whole issue and
thereafter, whatever is proposed by the House that can be
implemented." But that also did not find favour. Now it is asked of us
as to what action has been taken. Sir, three separate Committees or
Commissions are already inquiring into the totality of it. One of
them...(Interruptions).

27} qrerehfa SR BuT forn T B ..(FaET)...
SR TR g9 5119 6 91 BT 811 27 ..(FaeT)...
£ YME IAT: [UTIfT Heled, Sl {497 srgAfd & did W €

Id! 91 Rprs H T8 ST A1RY, Padl oifsx h < 813 & 91d et Rars
H S AR . (aET). .

AR WIS g9 S96 Rad® Uh.SS.R. &9 8l 9ifeul
.(TIIT)...

it wg fr wiiaw (SR : 319 96 1Y | ...(Fae™)...

1. ST WSRI: IR, $H HIIN) P Bls MIIIDT 8] 81 57
AT % RIAT®H UH.3MS.3MR. ol HRdb B! ofcd H d¢ HRAT dlfavl
...(FFIT)

S RIS g9 R S U7 ofd §U ST B .. ().

Y <" g nitaw: oy 93 S8 (Y ). .

S ARIST §a: Bael U &1 a1 dleidl b STid PRIl | AT Sfid Bl ?
..(IHTH)...
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T1. IFTQE HSRI: S Al IY wife 797 Raerrs foodl <t 1
AILIHAT 81 &, AR FA HiGE &, ITh Raad O SRIae! Byl
...(TGHT)...

ST RIS G4 31 31T T 19 B ? ... (FALTH)..

MR. CHAIRMAN: Let him complete.

SHRI JASWANT SINGH: The Government had made all
these things clear. | do not wish to either repeat all that | have already
said or to trade charges with the hon. Members; that | don't think is
the function of this House. Let me reiterate the position. The three
Commissions of Inquiry are already in action. They are in force. The
Government's position is clear. After inquiry, if anybody is found guilty
of any misdemeanour, he or they shall, certainly, not be
spared...(Interruptions)

it aretfa SRrf: @ oo E ST 272 oY 9w w7 €, 9 g
TG TE B ...(TaETH)...

SHRI JASWANT SINGH: Secondly, Sir, it is the responsibility of
the Government to ensure that if anybody is not guilty of anything, his
fair reputation shall not be besmirched. Thirdly, and most importantly,
in this entire process, the decision-making system in the Ministry of
Defence shall not be permitted to come to a standstill because that
has a direct linkage with the totality of the combative activeness of
our Armed Forces and the defence preparedness. Now, taking all
these into account, and after the leaders and others of the Opposition
had said that a JPC was not a path, that, indeed, they did not wish to
discuss it there, the Government took a decision and appointed a
Commission, under the chairmanship of a retired judge of the
Supreme Court to fully inquire into the matter. The Army is inquiring
into it. A great deal of progress has already been made. Separately,
the Defence Ministry is also inquiring into it. We are ready. Sir; the
Government is ready to have a full discussion on the totality and the
entirety of the whole issue in the House. The hon. Members from the
Opposition will have all rights to say whatever they wish to say. | will
then be under an obligation to answer all their questions and clear all
the doubts that they have. But | do appeal to all the hon. Members
from the Opposition and the Treasury Benches that the issues
involved are of such importance that it is better that we do not waste
any further time in contention. Let us proceed with the functioning of
the House, as only if the functioning of the House goes on, can we
discuss this whole Issue. Let
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the inquiry conclude. We can assure you that anyone, who is guilty,
will not be spared. But if somebody is innocent, his fair reputation will
not be besmirched and the decision-making process in the Ministry of
Defence shall not come to a standstill.

SHRI KAPIL SIBAL (Bihar): Mr. Chairman, Sir,...(Interruptions)

it Hor fIeus (FERTY): ARy, &1 U fede 9 ¥El 87 oK f¥de
Tl BT & A1 &9 99 399 2T o & o TR €1 ... (caaem ). .

Nt B Risger: W=, 09 d 99 BA ol m? VI HEl Fo
..(FILT)...

SHRI T.N. CHATURVEDI (Uttar Pradesh): Why are we not
getting a ¢ hance ? (Interruptions)

3t RIS YRGS (A US¥): 39 @R ¥ $Y ded Fam?
...(TIHT)...

SHRI DIPANKAR MUKHERJEE (West Bengal): The House
cannot iun like thts...(Interruptions)

St BiUer RIeel: PR 1Y 59 aR8 I X df e T8l el YD)
G IS ST AT 91 YA I Bl G188, T8 TH W B g9
...(TGT)...

SHRI T.N. CHATURVEDI: We are prepared to discuss it. But
let a time be fixed...(Interruptions)

it R gEdt: T2 & gArEA , 8 WA SR I HA 7 ugcl A &

I Bl Felie fore < <t € dY HHIS 31T SRR &1 T Sifey 99 SIar 82
gl 9 81 S8 B8 (9T 8 foh S et 53 991 {1 S| ... (aaer)...

o} e O i : 989 B IR IS B IATRN| ... (SHILTH). ..

SHRI KAPIL SIBAL: On the one hand, they say, they want a
discussion; and on the other, they do not want me to
speak...(Interruptions)

SHRI T. N. CHATURVEDI: The Leader of the House has
already said that we are prepared for a debate, (Interruptions) What
else do you want? (Interruptions)

SNt g O a9 3l g <IN ...(ae)...
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SHRI T. N. CHATURVEDI: Let there be a debate.
(Interruptions) Let a structured debate take place. (Interruptions)

2} YN TN W), A eI A18d (b qad @l A AN sAY qa T8l
JAT AT [ W H g1 9gd AR FIcTel M M SIG, $AfY T e
TS IA™ AT T8 & S 8H ASH Pl IAMT I8 B ...(FAYH)... BF
S Bl AT B A AT AR & 3R & Bl el g o d18d o
FIfh 3P 9gd AR FICTel ISR Bl SITGH| TRR HISTAl SR 81T, T2
BISIST o T STl GICTel 8311 8, 98 ISR 81T, UTaR Hioiae & HIeTel SR
B, 39fery A 721 Tmed o Ae 9l 89 a8d § f& wed 9, 9R Heell )
| ¥ gl 81 AR "Ierdl H51 AR A &, ITh RIAT® B HRIaTe! 8l
T T, T AT R AT A YR ? .. (ALTH). .

SHRI DIPANKAR MUKHERJEE: Sir, they do not want the
House to run.  (Interruptions)

SHRI T. N. CHATURVEDI: We want the House to run. Let
there be a structured debate. (Interruptions) It is the responsibility of
the Opposition also to cooperate in the running of the House.
(Interruptions)

Y e gait: A.denE. F SRR FaE) bt T8 R @ &2
AL, BT I8 THR GOIAN IR I8! 1 U8 IAPI SUAN el IR I8! &
gfed gHUANT B & B ...(TaHH)...

SHRI T. N. CHATURVEDI: We want debate. (Interruptions)
it ot FeuH : P BIY, 89 WY f¥de 1 ..(aem). .

SHRI T. N. CHATURVEDI: Let the people of the country know
what the facts are. (Interruptions) We want to bring the facts to the
notice of the country. (Interruptions) Let us debate. (Interruptions) Sir,
we want debate. (Interruptions)

SHRI KAPIL SIBAL: Sir, how can they expect a discussion from
us when they are not prepared to listen at all? (Interruptions)

THE LEADER OF THE OPPOSITION (DR. MANMOHAN SINGH):
Mr. Chairman, Sir. we heard with rapt attention what the hon. Leader of the
House had to itll ua. Me has slated that the Government had. on a
number ot occasions, meat? otters about the JPC. | do not recall any
serious effort having been made by
the Government...(Interruptions)... Sir. the other thing that | want to
say...(Interruptions)...

SHRI RAJU PARMAR: Let him speak, (Interruptions) 3R, 3
i g RTI .. (agT). .
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ft e O wiiaH: 3y SR RT T8 dieH § 8 A2 ..(YTH)..

SHRI PRANAB MUKHERJEE (West Bengal): Sir, if they want
the proceedings to be disrupted, we have no problem. If they want the
House to be disrupted, we have no problem. If you don't want...
(Interruptions) Without our help, not a single piece of legislation will be
passed in the House. Let us accept it We are accepting the challenge
of this Government. If the Leader of the Opposition is obstructed, your
Ministers, including the Prime Minister, will not be allowed to speak.
We will not allow the House to function, unless you allow the Leader
of the Opposition to speak...(Interruptions)...

MR. CHAIRMAN: Just one minute...(Interruptions)...

SHRI KAPIL SIBAL. We won't allow the Leader of the House to
speak next time ...(Interruptions)...

MR. CHAIRMAN: Please, please ...(Interruptions)...

SHRI PRANAB MUKHERJEE. We are more than you. In
democracy, number counts. What do you think of yourselves?
...(Interruptions)...

MR. CHAIRMAN: Please, please. (Interruptions)

SHRI SATISH PRADHAN (Maharashtra): What do you think of
you i self? (Interruptions)

SHRI PRANAB MUKHERJEE: You are going on interrupting
when the Leader of the Opposition is speaking.

Y JRE g VT IS &1 FaeR fdege Ay TE g
...(STTET)...

MR. CHAIRMAN: Please sit down... (Interruptions)...

SHRI PRANAB MUKHERJEE We are here from the sixties.
(Interruptions)...

MR. CHAIRMAN: The Leader of the House was respectfully
heard by others

SHRI SATISH PRADHAN. No. Sir. (Interruptions)

MR. CHAIRMAN: No, no (Interruptions) Please hear me.
(Interruptions) Let me finish. When he started speaking, there was no
interruption. As a matter of fact, | requested the Leader of the House
to intervene so that he could put forward the Government's point of
view. So, he spoke and they heard him. Now, the Leader of the
Opposition wants to
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speak we should not interrupt him

SHRI SANCiH PRIYA GAUIAM We are not interrupting him.
(Interruptions)

MR ".HAIRMAN fy.) the loader of the Opposition should be
allowed to speak, and he should he given as much respect as the
Leader of the House was given (Interruptions)

SHRI PRANAB MUKHLHJE-t. | here is no guarantee that we
will cooperate with you (Interruptions)

DR MANMOHAN SINGH Mi 'J hair man. Sir. | was saying...
(Interruptions)

MR CHAIRMAN Please let him speak, (Interruptions)

DR MANMOHAN SINGH Mr Chairman. Sir. | was saying that |
don't recollect any serious effort on the part ol this Government to
discuss with us the establishment of a Joint Parliamentary
Committee. Therefore, | think it is entirely erroneous on the part of the
Leader of the House (Interruptions)

MR CHAIRMAN lei him ',peak You can have a different point of
view (Interruptions) Let him put his point of view before the House
I/ntett options)

SHRI B P SINGHAL (Uttar Pradesh): Sir. why »s he
(Interruptions)

SHRI S S AHLUWAUA (Jharkhand). Sir. .. (Interruptions)

MR. CHAIRMAN He has a "ght to speak and he will be heard in
the House

OR MANMOHAN S'NGH r~fe'ore. it is entirely erroneous on the
part of the Leader of the House to create an impression that all these
offers were discussed with the Opposition i don't recollect any such
offer having been made or discussed with us. Sir. we have serious
reservations about the effectiveness of the so-called inquiries which
the hon. Leader of the House has mentioned, and | respectfully
request you to allow Shri Kapil Sibal to argue this point (Interruptions)

SHRI SATISH PRADHAN No. no (Interruptions)
SHRI SS. AHL'UWAUA No. No (Interruptions)
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SHRI KAPIL SIBAL: Mr. Chairman, Sir, | seeK your
permission (Inteiruptions)

SHRI T.N. CHATURVEDI: Let us have a structured debate
on il (Interruptions)

SHRI S.S. AHLUWAUA: Sir. nave yuu agroeo . a structured
debate? (Interruptions)

SHRI T.N. CHATURVEDI. Sir, let their agir.v t; a structured
debate, (Interruptions)

MR. CHAIRMAN: Mr. Dipankar also wants to speak. | have
no objection if one Member from each party wants to spear, one by
one. (Interruptions)

SHRI SANGH PRIYA GAUTAM: On what, Sir? (Interruptions)

SHRI KAPIL SIBAL: Sir, we want to put the facts straight.
They are taking the country for a ride. What happened to the Tehelka
tapes'? (Interruptions) Whose 'fair name' you want to protect?
(Interruptions) We want to know the names You may be knowing, but
we want to know Have you conducted any inquiry? Has anybody
been interrogated" (Interruptions) Sir, which Government gives a
clean chit to the accused" This is unacceptable to us. This matter
must be allowed to t3ke its course (Interruptions) We will not allow the
Government to subvert the laws What you are doing today is
subverting the laws (Interruptions)

SHRI T.N. CHATURVEDI What is he talking about?
(Interruptions)

SHRI BRATIN SENGUPTA. We want prosecution against the
officials of the PMO. (Interruptions)

MR. CHAIRMAN: The House is adjourned till 11 a.m.
tomorrow

The House then adjourned at thirty-seven minutes past twelve of the
till eleven of the clock on Wednesday, the 18" April 2001
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